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Complaints of Misbehaviour with
Women Conductors

2126. SHRI BHAGAT RAM: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state
what are the finding of enquiry re-
garding the complaints of ‘women
conductors about the behaviour of
some senior traffic officials in Delhi
Transport Corporation?

THE PRIME MINISTER (SHRI
MORARJI DESAI): No complaints
have been received and there has
been no enquiry.

Labour Trustees of the Port Trust

2127. DR. SARADISH ROY: Will

the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Labour Trustees of the
Port Trust are now nominated by
Government of India;

(b) whether there is a demand from
workers that such Trustees should be
elected by the workers of the port;

(c) whether Government have con-
sidered this proposal; and

(d) if so, the result thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The appoint-
ment of Labour Trustees is made by
the Government under the proviso
under section 3(1)(c)(i) of the Major
Port Trusts Aect, 1963.

(b) A recent resolution passed by

" Cochin Port Employees Organisation

suggesting that the Labour Trustees
in the Port Trust should be selected

by election through secret ballot, has
been received. ’

(c) and (d). The Act requires that
the Trade Unions should be consult-
ed. Accordingly nominations are be-
ing made on the basis of verified
membership of the Unions and from

amongst the panels _suggesteq by
Unions. - ' )





